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THROUGH COUNSEL
BHANWAR MJADON

COUNSEL UTTAR PRADESH POLLUTION CONTROL BOARD
EMAIL- bhanwar09jadon@gmail.com

DATE: 03.03.2025
PLACE: Jhansi
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BEFORE THE NATIONAL GREEN TRIBUNAL
 PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1285/2024

IN THE MATTER OF:
SMT.NEELAM & ANR.

............ APPLICANT(s)
VERSUS

SIAMBOFPUPR S ORS: & - Sl o RESPONDENT(s)
RESPONSE _ON _BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 13.11.2024
PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

I, Imraan Ali aged about 45 years S/o Mr. Usman Ali R/o Mohalla- Qaboolpura,
Tehsil-Sadar, District-Badaun, presently posted as Regional Officer, Uttar

Pradesh Pollution Control Board, Jhansi, do hereby solemnly affirm and state on
oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present reply.

2. That I state that the contents of the reply have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed thereform. "~

s ‘ e/
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3. That in the present matter, the Applicant has raised the plea that Araji No.
172, 773,757,756, 155, etc., were reserved for the park in the Jhansi '
Master Plan, 2001 and the area was maintained the same in the Jhansi
Master Plan of 2021 and 2031. The Applicant alleges that though this area
falls within the submergence area of Pahuj River, the Jhansi Smart City
Limited, in collusion with the Jhansi Development Authority and the
Municipal Corporation Officers, is going to construct a four storey building
zone along with several residential, non-residential and commercial illegal ;""';

buildings.

4. That the matter was last listed for hearing on 13.11.2024, wherein the

Hon’ble Tribunal directed the respondents to file their replies.

5. That in compliance of the aforementioned order, the reply on behalf of the

Uttar Pradesh Pollution Control Board is filed as under.

6. Thatit is pertinent to submit that the Uttar Pradesh Pollution Control Board
has written a letter dt. 08.01.2025 to the Vice Chairman, Jhansi
Development Authority, Jhansi and Additional District Magistrate (Land
Revenue), District Jhansi. That vide the said letter, the following
information was requested:

¢ Records related to land use/ownership of Khasra Nos. 2,773,757,

756, 753, etc., in Mauja Laharigird, District Jhansi.

Status of the approved constructions on the aforementioned Khasra

numbers as per the Jhansi Master Plans 0f 2001, 2021, and 2031.

Name and address of the authorized executing agency for the
residential/commercial projects constructed on the mentioned

Khasra numbers. "~

&
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A Copy of the letter dt. 08.01.2025 has been attached herewith as
ANNEXURE A-1.

7. That as no response to the letter dt. 08.01.2025 was provided by the
concerned authorities, the UPPCB was compelled to write another
reminder letter dt. 25.02.2025 to the Vice Chairman, Jhansi Development
Authority, Jhansi and Additional District Magistrate, Jhansi. That the said
reminder reiterated the urgency of the matter and emphasized the necessity
of requirement of the documents and information related to the land use,
ownership records, and construction status of specific Khasra numbers in
Mauja Laharigird, Jhansi.

A Copy of the letter dt. 25.02.2025 has been attached herewith as
ANNEXURE A-2.

8. That it is pertinent to mention that response from Jhansi Development
Authority, Jhansi and Additional District Magistrate, Jhansi with respect to

the aforementioned letters is still awaited.

9. Hence, the present reply is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

f 9%
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VERIFICATION
4 +f
Verified at _ Jaany on this 28 day of February, 2025, that the
contents of the above affidavit from paragraphs 1 to 9 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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